
No.RPCB/RO Chittorgarh/L-25/1Ч 21 Date:ミ 5103,ig

Through Email-e- fi ling-Urgent

a∠.Ⅳり。_43ノ2θf9

The Deputy Registrar(Judicial),
Hon' ble NGT,Prinicipal Bench,

Faridkot House, Copemicus Marg,
New Delhi-110001

Email :- judicial-ngt@gov.in

Sub : Regarding submission of action taken report in compliance of FIon'ble N.G.T.
order dated 23.04.2019 in O.A. No. 4312019 titled as Muzzafar Hussain V/s
State of Raj.

Ref: 1. Hon'ble NGT's order sheet dated 23.04.19

2. RSPCB, Chittorgarh letter no. l23l-34 dated 0910812019 forwarded to
Hon'ble N.G.T. regarding action taken report in compliance of Hon'ble
N.G.T. order dated 23.04.2019 in O.A. No. 4312019 titled as Muzzafar
Hussain V/s State of Raj through e-filing on dated 0910812019.

3. RSPCB, Jaipur letter dated 2010812019 & 2710812019 regarding direction for
deposition of Environmental Compensation.

Sir,

Apropos above, Point wise action taken report is submitted as under :-
Hon'ble NGT has passed order vide order sheet dated 23.04.2019 in O.A. No.

4312019 titled as Muzzafar Hussain V/s State of Raj and directed to RSPCB,
relevant interalia reproduced as follows :-

, (part_I)
*ll/e 

find that ample powers are available under Section 33 A of the Water
(Prevention and Control of Pollution) Act, lg74 with the State Poltution Control
Board to issue any direction, including closure of process, stoppage of/ or
regulation of water, electricity or any other supply in connection with the functions
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of the Raiasthan State Pollution Control Board (RSPCB). Infact, the RSpCB hos
itself issued notice under Section 33 A of the Water (Prevention and Control of
Pollution) Act, 1974 to some of the units.
to ensure the compliance of Hon'ble NGT s order dated 23.04.2019 detailed action
taken report has been submitted through e-filing vide RSPCB email on dated
0910812019 . copy of same is enclosed and marked at Annexure-A In addition to this,
compliance related to disconnection of electricity supply are enclosed at Annexure-Al .

Further to ensure the compliance of the next context i.e. (Part-I! , as the Hon'ble
NGT directed RSPCB relevant interalia reproduced as follows :-

" The RSPCB also needs to toke action to recover compensation necessary for
restoration of the environment so that illegal ground water extraction is effectively
checked and illegal activity does not remain a profitable activity. The compensation
to be recovered must be adequate to restore the environment as well as deteruent so
as to discourage violation of law.
Let the RSPCB take appropriate remedial action andfurnish afurther report to the
Tribunal within two months."

Compliance made :-

I . RSPCB, Jaipur has issued directions for depositing of Environmental
Compensation vide letter dated 2010812019 & 27l\8l2\l9 of following
units/activity/process viz. M/s Sunder Cold water, M/s Bhavishya Ice factory
Jaldhara, M/s Shree Charbhuja Sheetal Jal Dhara, M/s Himank Ice factory, Soni
water Suppliers, Lal Singh, Near Dhabai Brothers Shop, Abdul Kayum, Near
Beral chouhara, Rawatbhata, Radheshyam Gupta, Gupta water Suppliers &
Amba Lal Gurjar, Dhabai Brothers, Chittorgarh Road, Rawatbhata. . copy of
same is enclosed and marked at Annexure-B

In view of above, present status in said OA No.43 l20lg is being submitted for
information and necessary action/perusal .

Regards,

Encl: As Above.

(Dr. B
Regio Officer,

RSPCB, ittorgarh
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f-rl Gmail RO Chittorgarh <ro.chittorgarh@gmail.com>

DCO ORDERS RAWATBHATA
1 message

AEN(0&M)Rawatbhata <udp.aen.39@gmail.com> Thu, Sep 26'2019 at 11:53 AM

To: ro.chittorgarh@gmail.com

KINDLY FIND ENCLOSED HEREWITH THE DISCONNECTION ORDERS OF CONNECTIONS DISCONNECTED

AS PER DIRECTIONS GIVEN IN YOUR V LETTERS

PFA
THANSK & REGARDS,
B.L. MEGHWAL
941 3391 923
AEN (O&M) AWNL, RAWATBHATA

sDo coDE'1304150
CIRCLE- CHITTORGARH

-i RAJ POLLU BOARD.PdfI egsox

https://mail.googre.com/mair/u t0?ik=3b47 tzade&vrew=pt&search=afl&permthid=threadJ%3A1645718063785207645&simpl=msg-f%3A1645718 
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\liasthan State polluti n Controt
I leadquarter. 4, Institutionar Arca. Jharana r )o.ngri. .r, ipLrr-3 ()200-lP.onc :0 t41-51 59699,5 1 59604 c_rrail , ,oq!.ub!L__r.;;iu,: ,j ,pgtl.rrgjrr

T'oll Free Help Line No. : I SOO f fiftr, f-:Z f ,r. ;

L

Ofticc Orrler.
Ir- (I:-C'crrnp- 0 t ) Rpcll /L..CC/ / +- U-f I)aLe : 20.08 20 t9

strb: Dirc-ctions for depositi,g oI Envi,.,rncntal corrpensarir;rr undcr. scutiilrr _-]-lA rlt.
the water(Prevcntion and coutrol of Pollution) Act. l9T,l and sccli.,.llA ol-rlrr-
Air (Plevention arrd Contror of poilution) r\cl, rggl in cc,rnpriancc. rrr.orJcrs ur-rJrc
IIotl'blc sullrcnte coufi in writ Petition c'ivil \ri. -i7-;,,2gll par_r,erurarr Su'.ksira
Sanriti & Anr' vs Uniorl ol Irrdia & othu's irrrrl trru. Ihrrr'blc \irrioral (iree.rr'l'r'ib,nal in original Application N,. 606/2018 - ('.rrrpli;rrrcc rrr-Mrrrici,ul S.lril
\\'asrc Managcrue.lrt RLrles. 201 6.

\!'hcl'cas sccliorr 24 ol- llre Watcr (l)rcr.e ntiorr arrrl (.rttrtr.rrl rrt. lr,ollLrtirrrri \r-r. l()7,1
thcrcirraltc'r callecl as the Water Act) pr.oviclcs thlt no l)er.s()r) can clr-rs(,i,r |t,:r.rtrjt ur)r
polsonous' ttoxi.us or polluti,g lnatter, dcternrined in acco.darrce rr.ith srrch starrrlur.cl.:
as l)la)i [rc laid tl,r'r'n by lhe state Boarcl, t() cnt..r lrIo ar]\,'.strca,l ,r.rrcil .r.se rrcr-()r L!r)
land,

Attd whereas scction 25126 of the water Act proviclc.s that rr. rrer.s(), slrall wirh.Lri tht-
previotts collsellt of the State Board establish or takc alry srel)s r.o u-srablisS,.,i
indtr-strr,, ollcr.ation ol. I)roc:ess or any treattttcnt arrcl cl isPi-r531 s-\,stcnl trr.iU)) r,\tr.nsir)n ol
adt'lititllr therc-lo. *'lrich is likcly to discha.gc se\.\rirre ,r.tr.adc e Illtrcrt irrltr rr str.eiirr ur
ivcll clr sc\\'cr t)l'orr larrd or bling irrk) trsc an\; r.tc\\ ()t.irllet.L.(J ()ltlct lr)t.thc tliselrar_r_lu r1
su\\'aPc o. it'aclc cfllLrcnt or bcgirr l. rrrakc ar)-\,,c\\ clisuhirrsc rr['scrril:rL.\r].rr.rru
c'lll ucn t .

And lvhcl'cits scctiort 2l tll'thc Air (Plcrcntrorr arrLr ('rrrrtr.ol .l'l)trllrrti.rr) ,\cr. l()li I

(he'ci,aftcr called a's the Air Act) pro'idcs nu J)crso, slrirll rrithrrtrr pr-c'ir)rs c,rscrrt tii
tlte St.tc lltla.d' cstablish or oPcrate any irrdu.strial 1:larrt i' arr air p,rlluri.n ct,rrrrlll irrcir.
rvhicli is likell'to cause air pollution i, e.vrro.rrcrt and diselrar..!..I,c or.carrsc ()1.

pennitted to bc dischalged the emission ol'anv air pollutanl i. cxccss ttr tlre starrriirrds
laid dorr,n try, 11'," State Boarcl.

Attd 
"v[tereas 

the establishment/ entity (he.c-i,alic.r'rcf,;rrcd to;rs tlrc indrsr.r.\,). wlosc
llarre alll)cars r-rnder colLrrrn 2 irr thc lisr cnclosucl rrt r\rrrrcxur.c_ I is e rrqirsr:cl irr
clllcrat'ittg art itldtrsLl'ial plarlt / operatiorr / p'rrcess ir1 rlre pllruc r;e prirr.erl rrrtlcr it,lrrrrrrr
3 agairrst ils llallle irr thc list cttcloscd ;rl Arrrrr:rLr'u- i ;rrr,.l riLr irr llrc. ,lirge;. 1lr\j
incjustr-r, disclrar rlcs \\.llcr. arrcl/ or air. lrollulilnls.

3

4.

5 A'cl rvhcreas 1he ilrdu.srrt'Iras ['reen'cportec-r rr-r rrarc vit.rratcd

Act arrrll or \\arcr Act i, lrre,*urrcr stalctr urrrrcr.c.rLrrrr...l
cnclclscd list at Arrnexure_ l.

llte Jtrovi.iolts ol" 111q.

luria irrst. irs r.rrrrrrc in

Air

thc

2.



Yiasthan State pollution control Boand
Hcadquarter, 4, Ins^titutional Area, Jh .i0l(-)()4Phone:0141-5159699,5159604 e_nrail : b_nie.irrToll Free Help Line No. : I

''\ttcl rultcrcils tlre above obscrvalions irrdicate tlrat the i.dusrrv tras lrr iled t, c.,,1-r
witll thc pror"isltltls clf z\ir Act arrd watcr Act ancl r,,ar.ious tl ircrcti.rrs .j.tlre ilr,rn,[rle
Ctturts arrcl Hon'ble National Grcen T,ri[rurrll (N(j I) arrcJ,/ rrr. [.,r rrlrl<irr!. cl i:clrar.{c ol
effltrellu- cn:issitltts lttt:s caused -u'ave darrt.rrc tr) t;c e rrr ir.rrrrrrrurl rr lritlr u:r, Irc
cltrcgoliz"rd as sigrti['icarrtlt,hLr-qe rr,itlt !tr.ar,e c{-]r)su([runccs orr llru errvir.,rrrrrJr)l. pLrblru
health ancl llore & llLrna.

And tvltcreas the Ilort'ble Suprenre c'ourt irr \\/rit l)u-rili., c.ir il \rr -l:i5,j() ll
Paryat'at'att Surak'slta Saruiti & Anr. vs [-inion ol-lrrclia & orlrcrs ilrrrl rlre llor.blr. N(i l-
in original Application No- 606/2018 clornpliancc rrl'\.lrrrricipal s.liil \,\,.slu.
Managctttcnt t(ules,20l6 and in several other cascs h.s di'ccrcd rlrc [Jolrld rtl irrrprr5c
Ettvirotrtnctrtal Compensatiotl on all thc inclividuals/,rrits li,rlrsrriesi r.rrirrcsr,
instilulion/ c'lttitics c-tc' rvho are causing clrrlnage to thc cnvirr)nlncnt.rr rlrc prinei,le rrt.
'POI.LUI'lrR PAYS'.

Arrd u hsrca.s tlon'trle NCT has is.sur,cl Ihc rl ircctit,lri tit inrprrsr, I rtr ir.olnrurrtirl
ctltn;lcrtsalicltl tln the ttcltt corrrpl.ying pollrrting rririr.r urrtl lrlrr r.i ir-ccrerl Llru llir;rrti t.,
inrplcrncnt tlte salnc ftlr restot'ation .l errvrrlrnururrlrrl tl;urrirges eilr\c(l [() tlru
(] lt v il'On iltcn t.

9' r\tld tvhet'cas thc irtdtt'stt-y is liable to pay rjarrr.r.cs i.c. Irrr,irrrr,rrcrtrrl ('r,rrlrcrrsatirr..rl
thc basis t-rl' 'l'crllutct' Pa1's Princil:le' as dirccr.erl [r-v rhs Ilorr'blc sLrpr-urrre L,.Lr11 irr
various orclers and Hon'ble NG l.

l0' And whereas thc Bozu'cl has estitnated the ariourt ol' inte'im crrr ir.trn,cnt.l
conrpctt'sati<-ln to bc levied on the industr-v as nrcrrtione.d untjcr ct.,lurrn 5 against its
nartre itt thc list enclosed at Annexure-I on the basis ol'[,olluter-lrays prinui,lc

ll' Arrd u'ltct'eas the Statc Board in pcrlclrmarrcc of its dutics undcr the Acrs. is c(,,u,ctr.nr
to isstre any directiorrs under scction 33 A trJ'rhc \\'urcr.\ct arci sccticrrr .l r .,\ rrr rhu ,{ir
Act irt rvritin-q [o an),pcrson. otficer clr arrlhol,ill,artrl .suclr pL-r.-\c]n. rrl-licer ,,r.irrrrlrr,r.itr
shall be lrotrncl to corn;tly rvith .suclr direclrtrns.

Itt viert' Ol'abclvc. tltc Statc Board in erclci.sc ol'tlrc power..\ c();lL.r-r.c(l rr,t,, it rrrirlcr
sccliott iiA ol'thc watct'Ae t attd 3lA oI thc Ai'Act arcl li-rr'pc.lb'rrurnec- i.rl'li:rr.ri,,rrs urrtlcr
tltc Acts' hercb-v',clirccts tlte inclustry tcr d.',ru-r1, the arr.Lrrt 

'r:.rrtionctl 
tr.tlc. c,lLrrr* i rgairrsr

its nitnrc in thc lisr cnclosed at Annexurc_l as Lnvironrrrcnral Corr11le,1-rx1lorr r.rn llrc hasi.i rrl
'I)olluter Pays Principle' rvithin 45 days of rcceipt oI tlri.s rroticc. 'l'hc. I]rrir..rrnrcrrtal
contpensation may be deposited through a demand draft drawn in [-h,,,our of rhe j\{cnrbcr
Sccretar;,, Ra-iastharr State polIution gu,rr..r' Board. Jaiptrr..

Picasc- bc irrlbl'rrtccl tllat irt casc of lailurc to duptlsit thc lirrvir.trurcrrlll ('r,rrr,ur.s:rrrtrrr

'1.

8

the industry will be liable fbr following actions:_

GN



Pollution Control Board
,al Area, Jh 302004

rorr Free r.,, f-?,L'nilt'i h,ric in

i' (-lorrscllt to cstabli.sh and/ or con.\cnt lo ofreratc shall bu r.cfir.sc6i rcr t,J..u6 \\ itlr().r
arrv lurlhcr nolicc.

ii' ['cgal actiorr ilrcluding filing crl'L"xecutiorr z\pplicarion he lbr-c 16c ll,rrr,tric N(i.l
rlirr' be irritiatcd against thc irrdustr.y arrcr its (r\\ nul.s,/ oe r,rr1.licrs.

iii. ,Arr,r, ;rpltlication lilr granU rencrral t)1. conscnl trr qt[.1l1lt\lt ol. c()!r\1.1t t() (.j]re rilre
r;hull uor be cntertained by thc Boar.d

iv' Alier 45 days rlrc industry shall bc liablc to pay additiglrrl a,r.urrl ri l0?i, Lrl.tlrc.
total amount of Environmental cornpcnsatiorr lbl caclr rntrnth L)r. par.t t5cr.rl'till
dcptts ition of the Environmerrtal Compcnsat r orr.

It may be f'urtlrer noted that failure to conrply wirh thesc tlircctions is lr crirrrirrirl
ofllence' putli'sltable 

"vith 
ilrrprisonment for a lerr, which shlrlr .ot [:c lcss Ihrrrr .rrc rciir-.,iI

six lttottth-s but rvhich nray cxtcnd tr-r six ycars ancl rtith lnc rrrrrlcr sccti.lr ;l llf ),,1'rh(- \\/.rsr.
Act arrcl scction j9 ol. the Air. Act and thc incltrstry shull hc closcr,l intnrctl iatulr rr irlri.rut arrr
prior notice.

ljncls - Altncxurc-1.

F- ([-Corrrp- 0l) RPCB1ECCI / +-al)f
Copy to following:-

l. M/s .. . (Name and Address as per colrrnrn rro. 2 and 3 ol' tlre crrcloscd

2.

3.

4.

5

6

Anrrexurc- I )

chiclz\ccounts c)fTlcer, Rajasthan State polhrtiorr corrrrt>l [Jrarcl. Jaipul..

Grr:u;: I, Clha'gr,: (Tcxtilcs/ I,ISWi CD & projecli tJMW)
Rajasthan Starc Pollutiou Corrtrol Board. .laipur.

Regiorral Oillcer. Re*qional Officcr. llajasllurn Stalu [,rtllrrti<;rr (.ontt.()l lJo;rr.,.1. l]rrlrrrr.ir,,

Chittorgarlrl [,daipuri.laipur (Nottlr)/ pali to cnsurc et]rrrJrli311c1.oI tlrc rl ir.ci:lirrn: Iassr:cJ
by thc Boarcl ,rrd c'nsure closure of thc industrl. irr easc oI tirilrrrc t. qrs;1oci1 thg
Environurerrt (i.mperrsation withi, the stipuIatutl tir,c,
Mastcr Filc. Errvi[onll'lent Cont;rensation Cell, Rajastharr State pollrrtiorr ('r-rrtr.ol l]crirrcj.

Jaipur.

Guard File.

Datc: 20.08.?0 | 9

(



Effluent does not
conform to the
prescribed standards

Engaged in illegal
abstraction of
groundwater without
prior permission/ NOC of
CGWA

Amount of interim
Environmental
Compensation

recommended (in Rs 1

20000 Twenty
Thousand

Twenty
Thousand

1 50000 One Lakh
Fifty
Thousand

One Lakh
Fifty
Thousand

One Lakh
Fifty
Thousand

One Lakh
Fifty

Thousarrd

One Lakh
Fifty
Thousand

Milan Mills K.No. 1167181,
Rai ka Bag,
Jasol

Effluent does not
conform to the
prescribed standards

Sh. Ar
Gurjar

Dhabai
Brothers,
Chittorgarh
Road,
Rawatbhata,

Engaged in illegal
abstraction of
groundwater without
prior permission/ NOC of
CGWA

Sh. Lal Singh Near Dhabai
Brothers Shop,
Chittorgarh
Road,
Rawatbhata,
Chittorgarh

Engaged in illegal
abstraction of
groundwater without
prior permission/ NOC of
CGWA

Engaged in illegal
abstraction of
groundwater without
prior permission/ NOC of
CGWA

1 50000

Sh. Abdul
Kayum

Near Beral

Chouraha,
Rawatbhata,
Chittorgarh

SoniWater
Suppliers

Beral, Kota
Road,

Rawatbhata,
Chittorgarh

abstraction of
groundwater without
prior permission/ NOC of
CGWA

sh.
Radheyshyam
Gupta

Gupta Water
Suppliers,
Rawat Mohalla,
Rawatbhata,
Chittorgarh

Atultextiles
Unit2

Engaged in illegal

+

Rai ka Bag,
Jasol

,/O'
/ -t-tj



l.

Itajasthan State Pollution Control Board
I{eadc1uarter.4. [nstiturtional Area..lhalana I)oongri. JaiILr1-,]11.1111y-1
Phone :0 I4 I -5 159699,5 159604 c-rlail : q9_q_b_e111p-c,;!irg]]_4]lcb-rtlc irr

I oll Free I'lelp l"-inc No. : I ti00I 8061 l7 Lsr 7

Office Ordcr

F- (I-i-(iorrp- 0l ) t(PCBi'tiC(:t I t b +o Lz1 Datc: 27.08.201 9

Sub: Directions tbr depositing oi Envirol:rnental Conrptrrrsation under section IiA of
tlre Water (Pre vcntion and Contloi of Pollution) ,tct. l 97rl anii sc'ction I lA ol'the

Air(Preverttion and Clonlrol of Pollution)Act. 198) irt cornpliarrce ol'rrrilcrs Lrl-tlre

llotr'ble Suprctnu'Cour-t in Writ Pctition Civil \o. i75,'2012 Prrrri.rvirr'iul Surlksha

Sarrriti & Attr. Vs Llniort ol'lndia & Others arrtl thc llon'hle Nalional (irccrr

'l'ribunal in Origirral Application No. 606r'20 ltl - Oorrrpliance o1'Vlunicipal Sr-rlid

Waste Management Rules, 2016.

Whereas seclion 24 ol- the Water (Prcvcrrlir.rn irrtr.J Cr-lntrol crl Irolltrlitrn) r\ut. 197.1

(hereinaller callcd as the Water Act) provides that no pcrs()n cirrl ctrLlse ur pcrrnir altl

poisonous, noxious or polluting malter, detcnlincrd in accordance with such slrurclartls

as may be laid down by the State Board, to enter into any ,stream or lvcll or se\l'er or on

land.

And whereas section 2-5/26 of the Water Act provides rhat rro person shall rvithirut the

previous conscrtI ol'the State Board cstablislr or tilke at]v stcps Io estulrlislr, an,r,

industry, operation or process or any treatlrent and disposll svslc]r) !rr il!l) c\rur).ior'1 ,rt'

aclditiort thc'rcto, rvhich is likely to dischalgc sc\\,irBU rlr traclc elllLrent irrto ir streul)l ()r

lvcll or se\\el'or ort lartd or brirrg into use at)y ne$/ or allc.red oullel lirl thc discharrrc rlr

sc\!'age or Lt'adc c['f'luent or begin to lnakc ar]y ncw disclrarre rrf'servlrge ()r tril(lc

elfluent.

And rvhcrsas section 2l of thc Air (l)revention trnJ Conlrol o1- ['ollirtiorr) .z\e t. | 9fl I

(hcrcinallcr callcd as the Air Act) provides no pcrson shall without prcvious conserrt oI

the State Board, establish or operate any industrial plant irr an air polluticrn corrtrol urr:a,

rvhich is likely to cause air pollution in environrnenr and dischargc or causL' or

pcrrlittcd io be discharged the emission of any air pollutant in exce.ss to rhe stundrlrds

laid down by thc State Board.

And u'hereas the cstablishrlcnti entitl (hereinafier rel-elr url ltr irs tlrc inrltrsln r, rrirose

rranlc appcals under coluun 2 in tlre list cncloscJ iLt Alrncrure- | is cngugc.l irr

operating arr inclustrial plant / operation / process at lhe placc nrenti()nr'd Lrrrdcr colurnt.r

3 against its tranre in the list encl<lsed at Anncxr.rrc-I and ilirlirrg thc prroccss tht'

irtdustry disclrurges u,ater and,/ or air polltrtatrrs.

Anrl rvhclurs thc irrdustrr lrus bccn rcl)()t'tc(l lri hrrvc vir:l;uutl

Aot and/ or Waler Act in the rnuner statecl unclct'colinrrn

errcloscd lisI at Anrrexure- l.

tltu ;lt'trvislr:rts ul llrt' ;\ir
-l alrtinsl ils rrarrrc irr the

)

3.

4.

_5



Rajasthan State Pollution Control Board
llcadqualter'. .1, Institutional Area, .Tlialana [)tron.{ri, JaipLrr'--i(J2r)0{
Pltonc:0l.ll--5159699.5159604c-mail :qcrrr,hcr-_s_c'!-rer.lr'\,rirpr-f.rrir irr.l'oll 

lrrcc tlelp Line \o. : ltl00l8(l() ll7 l:xr. 7

6. Artd rrherclrs thc above otrservations indicutc thlt tlrc irr.lristr'.r lr;is lrrilu.j tti rrrlrIl-\
rvitlr tlru provisions ol Air Acl attd Watcr Act arrci rariou:s dirc-ctjorrs ol thr: llorr'blc

Clourts arrd I{on'ble Natiorral Grecn'l'ribunal (NC'l'1 and,ior b1'nrakirrg clischnlgr. o1

cf'lluent/ cnissions has caused grave damagc to the environnrenr rvlrich ciur bc

categorizcd as sigrificantly huge with grave conscqueuces on thc'c-nvironnrcrrt. public

health and llora & fauna.

7. And whcreas the Hon'ble Suprenre Court in Writ Petition ('ivil No. 175 l()12

Pzu'yavirun Suraksha Samiti & Anr. Vs Union ollndia & Otlrers anrl thc t-lon'ble N(l'l

in Original Application No. 606/2018 Conrpliancc of lv{urricipal Solitl \\'astc

Ivlanaglernent Rulcs. 20 l6 and in sevelal othe'r cases hus,lircclc,.l tlrc Ilrlrlrl tqr ir:;'rorg

Ijnvilonrnertlal Conrpcnsation on all thc individuirls' rrrrils irrr-lLrsl rics rrrilrcs,

instilutiunr'r:ntitit-'s clc. rvlro are cau.sing danrage lo thc crrr,ilr)nnlclLtrrr tlic plirruilrlc oi

'POLI,Ul'EI{ PAYS'.

8, And rvhcrcas llon'Lrlc NCT has issucd the tlircctirrrrs to intprosc []rvironrrrcnli'tl

Conrpcrtsutitlu orr Lhe non conrplyirrg pollutin-e units lrrrl lras tlircctccl tltc lJr-ter ,-l irr

itnplcrtrcnt the sarnc for restoration of environrrrental darnages c'au-scci lo tlrc

environment.

9. And wherears the irrdustry is Iiableto pay darnages i.c. ljnvirorrnrerrtal C'onrpcrt-sutiott ott

the basis ol-'Polluter Pays Principle'as dircctcd b1,the Horr'Lrle Suprcrrc ('ourt irt

variou.s olclers and l"{on'blc NG'f .

10. And rryhu'.rua-s the tloard has esfimatecl thc arnorrrrl oi- irrlc-rirrr cr':r irrurincnlitl

conlpensation to bc levied on the industrl,as rr)entiorrctl unclcr t:olrrrllt 5 rtg:.tirst its

nanre in tlre list enclosed al Annexurc-l on the basis oJ'l)rrllrrtcr ['ars l)rincipl.'.

ll. And rvhcrcas thc State Board in perlonnarrcc ol'its tlLrtics rrrrcler lhc \cls. is e()nrl)ctclll

to issuc rurr dircctions under scctiorr 3l A ot-the \\'atcr i\ct irnrl sr:uliilrt :- L'\ rri tlrr',,\ir'

Act in rvritirrg lo any pcrson. olficer or aulholitl anrl srrr:lt I)cIs(\n, rilllcr-'r'or irttlll,,rit)

shall bc bound to comply u'ith such dircctron.s.

In vicrv r.rl'above. the State Board in exercise ol'thu porvcrs confr:rred Ltport it trttcicr

section i3A of thc Water Act and 3lA of the Air Act ancl li>r pcrliilurartct'of funclior:s uirclcr

the Acts. hereby directs the industry to deposil thc amount nrentioned uncler columrr 5 agirirtst

its narne in thc list enclosed at Annexure-l as Environnrental Cornpensalion ort tltc basis ol

'Pollutcr lilal's Principlc' u,ithin 45 days oI r'ccci;,rt ol- lltis lroticr.' 'l ltc [',ttvilirtlrL]('rlittl

Corlpcnsatitln tllay be dcpositccl tlrrough ir clentarrcl rlrali illurvrr ip liqrtrrrr i-,f tlrc \'1crttr.=r

Secretiu'y. l{ajasthan Statc l'olIution Control lloarrl. Juipur.

Pleasc bc irrfirrrled that in case of lailure to cle1,165i1 llrc I rrvilrrttrnurlll ( L)n)i)ur):\irtiorl

thc industry will be Iiable tbr tbllowing actions:-

r9$/



Rajasthan State Pollution Control Board
Headquarterr', 4, Institutional Area, Jhalana Doongri. J aipur-3 020 04
Phonc :0141 --5 159699,5159604 e-mail : nrerrber_sg_.t.tr.r,,=,- rp!f.,..lr.!!!.1-l'l'oll Free Help Line No. : I g00 tg06 127 [.rr. 7

i. C--onscnt to estatrlislt and/ or con(ent to opcraae shall [:c rclirsu.cl/ r,-.,.,okr:6 rr,ir5out

uny lirrtlrcr notice.

ii' l.egai action including Iiling of Executiorr Applieariorr bcl-orc rle IIor:'bLe NC'l'
nray he initiated against the industry ancl its o\\ircr-s .ccupicrs

iii' Arl;" application lor granti renewal of conserrt L. csrebli-slr or (.onscr)l l1r ,r[]clirrc

shall not be enterrained by the Board.

iv. Atter 4-5 days the industry shall be liablc to pay additional arrrouni a.;l l(io..;, ol'rhc
total alnount of Environrnental Compcnsation for eirch rrronllr or part tlcrcer['till
depos i ti on of the Envlronmental Com pensatr on.

It may bc turther noted that failure to comply wilh these directior.rs is a cr.irlirtal
offence' punishable with imprisonrnent for a ternr which shatl rrot bc lcss tlran one lcal and

six months but which may extend to six years and with fine unclcr secrion,lt(2) ol-rhc W'arer

Act and section 39 o{'the Air Act and the industry shall be closed irnrnecliately, rvithorll an1.

prior notice.

Encls-Annexule-1.

F- (E-Ccrrnp- 01) I{PCB/ECC/ I / L 1o7>-1
Copy to lbllowing:-

l, M/s.. ........ (Name and Address as

YoLrrs Sinccrcly.

S*
(Shailaia De vul)

Merrrbcr Scclctary'

I)arr:: 27.08 2019

per colunrn no. 2 and 3 of the cncloscd

2.

Annexure-l).

Chief Accounrs officer, Rajasthan state pollution control Boarcl. Jaiptrr.

Group In Charge (Mines" Stone Crusher & Dimensional Sronci'l'extlle;'MLID),
Itajasthan Statc Pollution Control Board, Jaipr:r.

Rcgiorlal Ot-licer. Regional OfIicer, Rajasthan State [)ollution C]oltrol Boar.cl. .tlripLry

(S<luth)/ Palii Chittorgarh to ensure conrpliance of the clircctions passctl [r-v tlrr: I]o3rcl and

ensure closuru- of thc industry in case ol' failurc tu ileposit tlre []rrr irorrr;crr(

Compensation within the stipulated tinre.

-s' Master l-'ile. Hnvironrrrent Compensalion Ccll, Rajasthan Srare Pollution C()ntro! f6a1cl.

Jaipur.

6. Guarrl File.



Agenda
item

Name of the
industry

Address Violations Amount of interim
Environmental
Compensation

recommended (in Rs )
1 2 3 4 5

101 J K Process E-48, Mandia
Road lndustrial
Area, Pali

i. Additional machineries
installed
ii. Valve tampered
illegaly to discharge
effluent.
iii. Untreated effluent
disposed in unscientific
manner outside industry
premises.

1 00000

102 Naveen Mehta E-244, RICO
lndustrial Area,
Punayata, Pali

i. Additional machineries
installed.
ii. Untreated efftuent
disposed in unscientifrc
manner outside industry
premtses_

75000 Seventy Five
Thousand

103 M/s Shree
Charbhuja
Sheetal Jal
Dhara

Ward No. 2,
Pannadhay
School Building
Campus, Near
Charbhuja
Temple,
Jhalarbawdi,
Rawatbhata,
Chittorgarh

Mineralized water
industry operating
without consent since
11.11.2018

One Lakh
Fifty

Thousand

104 M/s Himank
lce Factory &
Jaldhara

Ward No.3,
Hammal
Mohalla,Rawatb
hata,
Chittorgarh

Mineralized waler
industry operating
without consent since
04.01.2014

750000 Seven Lakh
Fifty

Thousand

M/s Sunder
Cold Water

Ward No. 4,

Opp. Dadi
Amma Lounge,
Rawatbhata,
Chittorgarh

Mineralized water
industry operating
wilhout consent since
04.11.2016

450000 Four Lakh
Fifty

Thousand

15



Agenda
item

Name of the
industry

Address Violations
-Amouni 

of interrm -
Environmental l

Compensation
recommended (in Rs I

.l
2 3 4 5

ln fioures ln words
106 M/ Bhavishya

Sheetal
Jaldhara

Plot No. 12,
Ward No. 1,

Near Petrol
Pump, Om
Shanti Nagar,
Charbhuja
Jhalarbawdi,
Rawatbhata,
Chittorgarh

Mineralized water
industry operating
without consent since
25.10.2018

1 50000 One Lakh
Fifty

Thousand

"lL

to


